
(T(N~E PUBLISHED IN PART 11, SUB-SECTION (ii) OF SECTION 3 EXTRA-ORDINAl Of THE GAZETTE OF INDIA) 

Government of India 
Ministry {)f Finan ce 

(Department of R evenue) 
(Central Board of Direct Taxes) 

Notification 

H.. 
Ne Delhi, the 26 November, 2018 

S.O. It is hereby notified for general information that the organization Is Cent re fo r Brain Research, 
B angalore (PAN:AABTC7082K) has been approved by the Central Governm nt for the purpose of clause (ii) of 
sub-section (l) of section 35 of the Income-tax Act, 1961 (said Act), read with les 5C and 50 of the Income-tax 
Rules, 1962 (said Rules), from Assessment year 2018-2019 onwards in the ategory of 'Scientific Research 
Association', su~ject to the following conditions, namely:. 

(i) The sole objective of the approved 'Scientific Research Association' shall e to undertake scientific research; 

(ii) The approved organization shall carry out scientific research by itself; 

(iii) The approved organization shall maintain separate books of accounts in re pect of the sums received by it for 
scientific research, reflect therein the amounts used for carrying out rcse rch, get such books audited by an 
accountant as defined in the explanation to sub-section (2) of section 288 o the said Act and furnish the repoJt 
of such audit duly signed and verified by such accountant to the Commiss ncr of Income-tax or the Dire<.:tor 
oflncomc-tax having jurisdiction over the case, by the due date of furnishi g the return of income under sub­
section ( l) of section 139 of the said Act; 

(iv) The approved organization shall maintain a separate statement of donaf ns received and amounts applied 
for scientific research and a copy of such statement duly certified by the au iror shall accompany the report of 
audit referred to above. 

2. The Central Government shall withdraw the approval if the approved org'ani7. tion:-

(a) 
(b) 
(c) 

(d) 
(e) 

fails to maintain separate books of accounts referred to in sub-p ragraph (iii) of paragraph 1; or 
fails to furn ish its audit report referred to in sub-paragraph (i ii) o paragraph 1; or 
fails to furnish its statement of the donations rccl:iwd and su1 s applied for scientific research 
referred to in sub-paragraph (iv) of paragraph I; or 
ceases to carry on its research activities or its research activities a e not found to he genuine; or 
ceases to conform to and comply with the provisions of clause (ii) of sub-section 0) of section 35 of 
the said Act read with rules 5C and 5D of the said Rules. ~ 

(Rohit G:u·g) 

Notification No. ~J /2018 
(F.No.203/23/2017/IT A-ll) 

irector to Government of India 

To 
The Manager, 
Govt. of India Press, 
Mayapuri, New Delhi 

Qmy forwarded to: 

1. 
2. 
3. 
4. 
5. 
6. 
7. 

The applicant organi7-.ation, M/s Centre for Brain Research, Bangalore 
CIT (E), Bangalore 
Web Manager, New Delhi, for placing on the website incometaxindia.gov.i 
ITCC, CBDT (4 copies) 
CCIT (E), New Delhi 
Concerned file 
Guard file. 4---

(Rohit Garg) 
irector to Government of India 



(TO BE PUBLJSHED IN PART II, SUB-SECTION (ii) OF SECTION 3 EXTRA ORDI lARY OF THE GAZETTE OF INDIA) 

Government oflndia 
Ministry of Finance 

(Departmen t of Revenue) 
(Centra l Board of llirect T a xes) 

Notification -~ '1 
~ 

New Delhi, the 2 b November, 2018 

S.O. 1.t is hereby notifi ed for general information that the organization M/s Thala scmia and SickJe Cell Society (PAN:­AAATT4038K) has been approved by the Central Government for the purpose of ciau e (ii) of sub-section ( I) of section 35 o f the 
Income-tax Act, 1961 (said Act), read with Rules SC and SD of the Income-tax Rules, 19 (said Rules), from Assessment year 2018-20 19 onwards in the category of 'Scientific Research Associa tion', subject to the fo lio ing conditions, namely:-

(i) The sole objective of the approved ' Scientific Research Association' shall be to ndertake scientific research; 

( ii) The approved organization shall carry out scientific research by itself; 

(iii) The approved organization shall maintain separate books of accounts in resp ct of the sums received by it for scientific 
research, reflect therein the amounts used tor carrying out research, get such boo s audited by an accountant as defined in the 
explanation to sub-section (2) of section 288 of the said Act and furnish the rep rt of such audit duly signed and verified by 
such accountant to the Commissioner of Income-tax or the Dire<..1or of Income- ax having jurisdiction over the case, by the 
due date of furn ishing the return of income under sub-section (1) of section 139 fthe said Act; 

(iv) The approved organization shall maintain a separate statement of donations eccived and amounts applied for scientific 
research and a copy of such statement duly certifi ed by the auditor shall accomp y the report of audi t referred to above. 

3. The Central Government shall withdraw the approval if the approved organ · tion:-

(a) 
(b) 
(c) 

(d) 
(e) 

fails to maintain separate books of accounts referred to in sub-paragr h {iii) of paragraph l; or 
fa ils to furn ish its audit report referred to in sub-paragraph {iii) o f para aph I ; or 
fails to furnish its statement of the donations received and sums appli d for scientific research referred to in sub­
paragraph {iv) of paragraph I; or 
ceases to carry on its research activities or its research activities are not found to be genuine; or 
ceases to conform to and comply with the provisions of clause (ii) of. b-section (1) of section 35 of the said Act 
read with rules 5C and 50 of the said Ruk s. ~ 

(Rohlt Garg) 

Notification No.~ /2018 
(F .No.203/27 /20 18/Il'fA-11) 

Director to Government of India 

To 

I. 
2. 
3. 
4. 
5. 
6. 

The Manager, 
Govt. of India Press, 
Mayapuri, New Delhi 

The applicant organization, M/s M/s Thalassemia and Sickle Cell Societ 
ClT (E), Hyderabad 
Web Manager, New Delhi, for placing on the website incometaxindia.gov.in 
!TCC, CBDT (4 copies) 
Concerned file 
Guard file. 

, Hydcrabad 

f3-
(Rohit Garg) 

Director to Government of I ndia 


